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IN THE CENWTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.

Date of Order: 22.5.95.

CP 66/94
(0A 140/92)

Nek Ram Sharma s/o Shri Dwarka Prasad Sharma, agz=d about

35 years r/o0 TRD colony, Hindaun 2ity, Western Railway,

Hindaune.
' «e. PETTTICNER.
Versus
1. Shri 2.2. Mathur, General Manager, Westein

Railway, Churchgate, Bombay .

-2 Shri M. Sircajuddin, Div isicnal Pallway

Manager, Koka.

w -

. Shri Sanjeev Ehardwa], Senior:Divisional
Electrical Enginecr, TRD, Wedtern Raillway,
Kota.
e+e RESPONDENTS /CONTEMIERS .

CORAM:

HOMN'2LE MR . GOPAL FRISHMA, VIC‘E CHAIRMAN .

HON'OLE MR. O . SHARMA, MEMBER_(A).
For the Petiticoner vwoo SHRET VIRENDMA LODIIA .
For the Respondenks eee SHRI MANISH BIHANDART . -

'

ORDER

- e

(PER HOM*RLE M, G0OPAL FRISHNA, VICE CHATRMAN )
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Petitioner Laxman Singh Yadav h

‘Petition sgalinst

‘.
LT

he rezpondents u’s 17 of the

agministrative Tribunals Ack, - 1927, stating therein

that since the respondents have not implemented the

judgement of the Trikunal in OA 140,792 dated 19.11.93,

they ought to be panished for committing'contempt.

2. The directions issued by the Tribunal in the
Ch aforssaid were that the applicant /petitioner is
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entitled £o szniority in the Foka Division on the hazis
of his date of appointmznt and the respondent s shall

yd
talke necescary action in this regard within a pericd of

D
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fouar months from the date of receipt cf a ocopy of thé
order. It was also zlarified that in the circumstances
of the oase, the promdtions already granted to employees
tc the grade of Electrical Fitter crade-II (scals
£.1200=1200) zhall nct be disturbhed. In the reply
filed on »zhalf of the respondernts it has heen catsgori-~

cally sta ted that the applicant /petitioner has heen

promited to the post of Electriczal Fitter Gr.II and he

“haz b2en assigned seniority in the said higher post on
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the basis of passing of the trade te

o

R

post . In the cifcumstanc‘s, regardless of whether

correckt szeniority has bzen assignsd to the petitiﬁner
to the post of EBlectrical Fitter Gr . IT, the seniority
in the lower post has now no relsvance to the sase of

the petitionsr hkecause the petitioner holds a higher

po3t ¢f BEleckrical Fitter Gr.II on the basisz of
correctly assigned se=niority in the hidher post.

These facks are not disputed nowe

3. In the circumstances, no case <of contempk is
m2de out against the rezpondsnts,//conmtemnerz., This

enpr Petition is, the efore, dismissed. ot iczs

"issued are hereby discharged.

( G.P. ZHAE‘_ My ) ( GOPAL VD ISHNA )
MEMEER (A) VICE CHAIRMAN




